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believe, would agree that this amounts to
denial to the House the opportunity of
giving itg views regarding the agreement
in so far as lease in perpetuity of Tin
Bigha to Bungladesh is concerned. 1 once
again appeal to the Government to Jo
justice to the people of the Kuchilibari
area and ensure their full safety and
security which every citizen of India is
entitled to.

L

(xiv) FINANCIAL  ASSISTANCE TO THE
PFOPLF OF MADHYA PRADESH LIVING
BELOW THE POVERTY LINE.
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(xv) STL FacrLITy AT NANDYAL IN
ANDHRA PRADESH.

SHRI ANANTHA RAMULU MALILU
(Nagarkurnool): Nandyal which is an
important town in the Rayalaseema
region of Andhra Pradesh, is at present
without STD facility. Tt is reliably
understood that all formalities to provide
this facility have been completed long
back including provision of a radio link
between Nandyal and Kurnool and the
coaxial cable system iy already there
between Kurnool and Hyderabad, The
people of WNandyal are sore about it
since there is abnormal delay when
everything has been finalised for provid-
ing thig facility. It ig also understood that
some machinery in the Hyderabad Ex-
change which is needed for (his purpose
and which was received in Vijayawada
and specifically meant for providing the
same to Nandyal, has been diverted to
some other place in some other State.
Thig is a very scrious matter and T would
request the Hon'ble Minister of Com-
munications to investigate into this matter
immediately and make wurgent arrange-
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ment for providing this STD facility te
Nandyal without any further delay.

14.55 hrs.

MR, DEPUTY-SPEAKER: Now,
Legislative Business.

PROF. MADHU DANDAVATE
(Rajapur):  Sir, 1 rise on a point of
order. 1 am rising on a point of order
regarding the procedure for these notices
under 377. I had already given my
notice under Rule 377,

MR. DEPUTY-SPEAKER: What rule
has been infringed

PROF. MADHU DANDAVATE: Be-
for 1 speak, how will you know what
rule has been infringed? 1 cannot silent-
ly communicate to you what rule you
have violated. I will have to speuk.

MR. DEPUTY-SPEAKER: What it is
that you want to raise?

PROF. MADHU DANDAVATE: 1
am gelling you that 1 want to raise a
point of order. Under Rule 377 I had
given a notice to you on a very impor-
tant issue regarding press matters. This
is the last day. Whatever we want to
communicate {0 the Minister we cannot
do in the vacation of ten days. There-
fore, I hag met you in the Chamber and
1 had got your assurance that I would
be allowed to raise this issue. You told
me tha; after Dr, Subrumaniam Swamy
1 could raise it, But Dr. Swamy with-
drew it. 1 gave vou in writing. After
that morally as wel as legally I am bound
to be asked to raise the matter under 377.
I want to know under what rule at the
cleventh hour, you had withdrawn this
permi-sion.

MR. DEPUTY-SPEAKER:
alearly says:

“A Member who wishes to bring to
the notice of the House any matter
which is not a point of order shall give
notice to the Secretary-General in wril-
ing stating briefly the point which he
wishes to raiss in the House together
with reasons for wishing to raise it, and
he shall be permitted to raise it only
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after the Speaker has given hig con-
seny and at such time and date as the
Speaker may 8x.”

PROF. MADHU DANDAVATE: You
have given me ths consent.

MR. DEPUTY-SPEAKER: 1 bave

;f;; given my consent to raise it under

PROF. MADHU DANDAVATE: You
are going back upon it. You are des
roying the credibility of the Chair. You
told me in your Chamber that 1 was
permitted to raise  this issue. Can you
tell me what are the reascns?

MR. DEPUTY-SPEAKER: Now, Shri-
mati Kaul,

SHRIMATI SHEILA KAUL mse.

PROF. MADHU DANDAVATE: The

Minister, you please do not disturb my
poiny of order.

MR. DEPUTY-SPEAKER:
point of order, I
ruling,

On your
have given my

PROF. MADHU DANDAVATE: 1

want to seek a clarification on it.

MR. DEPUTY-SPZAKFR: No clari-
fication on the ruling which I have al-
ready given.

PROF. MADHU DANDAVATE: The
House must understand it.

MR. DEPUTY-SPEAKER: You can
mot ask for classification on my ruling.

PROF. MADHU DANDAVATE: Sir,
this is an encroachmen; of the executive
on the powerg of the Speaker. 1 object
and | protest very strongly,

(Interruptions)**

MR. DEPUTY-SPEAKER: . Nothing
will go om record. I am not allowng.

—

(*) Net recerded.



